IN THE NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD
DIVISION BENCH
COURT -1

ITEM No.101
C.P.(1B)/105(AHM)2025

Proceedings under Section 7 IBC

IN THE MATTER OF:

REC Limted Applicant

V/s

Abellon Cleanenergy Limited .. Respondent
Order delivered on: 23/07/2025

Coram:

Mr. Shammi Khan, Hon’ble Member(J)
Mr. Sanjeev Kumar Sharma, Hon’ble Member(T)

PRESENT:
For the Applicant : Mr. Digant Popat, Adv a.w Mr. Nihar Thakkar, Adv.
For the Respondent : Mr. Tarak Damani, Adv.

ORDER
(Hybrid Mode)

This petition is filed under Section 7 of the IB Code, read with Rule 4 IB(AAA) Rule
2016 for initiation of Corporate Insolvency Resolution Process against the
Respondents for the alleged default in payment of financial debt of
Rs.15,06,48,668/-

After issuance of notice in the matter the respondent appeared through its counsel
and filed its reply. Thereafter, rejoinder was also filed by the Applicant/Financial

Creditor in the matter.

However, on the last date of hearing it was informed that and OTS Proposal has
been given by the principle borrower and on request matter was adjourned for

today.

Today, when the matter was taken up for hearing, it has been apprised again by
the Respondent that the OTS Proposal has been rejected by the
Applicant/Financial Creditor and a fresh OTS Proposal has been given, which is

now under consideration.
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This fact is confirmed by the Counsel for the Applicant also. Accordingly, both the
counsel for the parties sought adjournment in the matter on the pretext of pending

and consideration of the OTS Proposal.

Since the Applicant/Financial Creditor itself is considering the OTS Proposal of
settlement and not interested to pursue the matter, we do not find any reason to
keep the petition pending before this Tribunal and same is dismissed accordingly.

Ld. Counsel for the Applicant/FC seeks liberty to revive the Petition in case no

settlement.

The Applicant/FC is at liberty to file fresh Petition in case no settlement is arrived or

arrived settlement is not honoured in accordance with law.

Accordingly, C.P.(IB)/105(AHM)2025 stands dismissed with liberty as above.
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SANJEEV KUMAR SHARMA SHAMMI KHAN
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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